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Hyderabad.

4, The Senicr Superintendent
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Hyderabad Division
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(Order per Hon'ble Shri R, Rangarajan, Member (a))

Heard Shri V, Venkateswara Rac for the Applicant

Shri V. Rajeswara Rae for the Respendents.

There are 8 applicants in this B,A, They were
) l;t/[,ucpn

and

appeinted as shert-duty Telegraph Assistants f-:vs-e;:n!_‘1981"\/WD

1983 and were regularised as Telegraph Assistants befween

1983 end 1986, The details of the appeintment of the

applicants as sherteduty Telegraph Assistants and their

A '
appeintment as regular Telegraph Assistants de enclesed

at Annexure IV (page 14 te the O.he)s  The applicant%

in this C.A. request that they are entitled for regulsrisatien

from the date of their appeintment as short-duty Telegraph

Assistants and for that they rely en the judgement of

this Tribunal in 0,A, 1064 &f 1992 and 1084 of 1992.

This C.A is filed praying for a directien to thr
their

Respendents fer regulagrisation of - - services as

Telegraph Assistants and censequential benefits such

as fixation of pay and arrears of pay and allewances

in terms of the judgement dated 16.2,1995 of this Tyibunal

passed in O,A 1064/92 and 1084/92,

A reply has been filed in this 0.A., The Respendents

resist the grant of that prayer on the ground that this

It is net necessary fer us te consider, at this

juncture, the various judgements given by this Tribwinal

and other Tribunals, as the Hon'ble Apex Court had
categorically stated that the RTPs are entitled fok

senierity oenly from the dste of the regularisation,

The abeve directien was based or the fact that therh is

& Proper scheme for regularisation of the .RTPs in

service and as such 'since a scheme already exists,

RTPg cannet demand regularisatien frem the date of |their

PN

s

-0,A is not covered by the other judgements referred|te above.



b

earlier appeintment as RTP, 1In this connectien, it|is
preferable te repreduce the relevant pertien of the
judgement of thé.H@m'ble Apex Ceurt reperted in 1998 (1)
SLJ 109 in the Unien ef India & Anr. and K.N, Sivadap

-

& Cthers -

"1n the first place, the very scheme‘which CONg=-
tituted RTPs provided fer their abserption as
regulayr empl@yeeé. With this ir mind, they werpe
alse given the same training as regular empleyeps.
They were required in the.meantime, te carry eoult
short-~term duties or te handle peak hour traffifp on
an hourly wage basis. However, there was clear
assurance in the scheme that they would be
accommodated in future vacancies as regﬁlar

employees in the manner set out in the scheme."

In view of the above directicn given in the above
case by the Hon'ble Apex Court, we find no merit in this

C.A, Hence, the 0,2 is dismissed. Ne cests.

.aramééﬁggzjszfd; (R. Rangarajan)
ﬂ’f,,fa”ME’/Er (J): Member (A)
.98 - Y

té)/,////’ ﬂdeu [)
DICTATED IN THE OPEN COURT \ {Lfs/?‘??f o

'5

Dayed : 10-7=-1998,
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The Chief General Manager, Tslacommunications, A.P.Circle} Hyd.

Tha General Manager, H;derabad'Taleéam.oiatriqt, Suryalok

Hyderabado

Tha

Chief Suparintendent, Cantral Tslagraph Uffice, Hyder

Tho Senior Suparintsndant, Telegnaph Traffxc. Hydarabad )

Hydarabad.
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Sanior - Suparintandmnt, Talagraph Traff;c. Sacundarab+d;

copy to ﬂr. V,Usnkateswara Ran, Advocate, CATe, Hyd.
gopy to N:}_U?Rajasuaga Rao, Rddl.EGaE., CAT., Hyda
copy to DIRY(A), CAT., Hydd
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